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ORDINANCE No. 46 OF 20lt

THE KERALA CO.OPERATIVE SOCIETIES
(SECOND AMENDMEND ORDINANCE' 2OI8

Promulgated by the Gov€mor of Kerala in the Sixty-ninth Year of the

Republic of India.

AN

ORDINANCE

furthet to ame d the Kerala Co-operative Societies Act, 1969.

Preamble.-WtrEFLE^s, the Kerala Co_operative Societies (Seco[d

Amendment) Ordinanc€, 2Ol8 (38 of 2018) was promulgated by the

Govemor of Semla on the 5th day of July, 2018:

AND WHEREAS, a Bill to replace the said Orditanoe by an Act of the

State lrgislature could not be introduced io, and passed by the Irgislative
Assembly of the State of lcrala duing its session which €ommerc€d on

th€ 30th day ofAugust,2018 atrd ended on the same day;

AND WHEREAS, under sritr.clause (a) of clause (2) of Arricle 213 of
the Constitution of India, the Kerala Co-operativ€ societies (Secotrd

Amendmeno Ordina[ce, 2018 (38 of 2018) will ceas€ to opedte on the

I lth day of October, 2018;

AND WHEREAS, difficulties will aris€ if the provisions of the said

Ordinance are not kept alive;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not

ir session aod the Govemor of Kerab is satisfied that citcumstaoc€s exist

which rcnd€r it necessary for hiD to take ittll€diate actioni

Now, Tuererone, in exercise of the powen confelr€d by clause (1) of
Anicle 213 of lhe Crdsiitrtion of lndia, the Covernor of Ke.ala is plels€d

ro promulgale lbe following Ordinanc-e:-



7:3

l. Short title ortd cornmencement -( l ) This Ordinaltce may be

called the Kerala co-operative Societies (Second Amendm€nt)

Ordinaoc€,2018.

(2) It shall be deemed to have come ioto force on the 5th day of
July, 201E.

2, Act 21 of 1969 to be temporarily amended.-During tle period

of opemtion of this Oldinance, th€ Kerala Co-operative Societies Act,

1969 (21 of 1969) (hercinafter rEfen€d to as the principal Act)' sha[ have

eff€ct subject to the adetrdments specified in sectiods 3 atrd 4.

3. Amendtuerlt of sectiot ,.-[n s€ctiotr 2 of th€ principal Act' after

clause (od). the following clause slull be insene4 na6ely:-

"(oe) "Primary'Toudsm Co_op€rative Society" means a society

having its ar€a of operation confined !o a taluL and tbe principol object of
which is to promote, organis€ and assist toudsm activities:

Provided that. thos€ soci€ti€s il oaistence at the comDenc€mont of

the Kemla Co-operative Societies (S€cond Amendment) Ordioanc€' 2018

having more than one taluk as its arca of opcratioo shall rcstrict such area

of operation to th€ talui. wher€ the headquafiers of the society is situated

within a period of six ltronths.".

4. Amendment of tectiofi 28.-lt Ihe principal Act, in section 28,

afler sub-section (lD), the following sub-sectiotr shall be insert€d,

lamely:-

"(lDA) Notwithstaodi4 atrything contlined in this Act or in any

judgDctrt, decrce or order of atry Court' the registratiotr of any

Primary Tourism Co-operative Society without bifurcatiol of are'' assets

and liabilities of the society and th€ constit{rtion of the conmittEe Prsualtt

to any such registntion without such bifurcaiion shall b€ void and the

Registrar shall appoint a Special Officer for €ach of such sei€ties "'
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5. Repeal and saving.--( 1) Thc Kerala Co-operativ. Soci€ties

(Second Amendment) Ordinance, 2018 (38 of 2018) is hctt$y rcperld.

(2) Notwithstanding such repeal, anything don€ or sny rction
tak€n und€r the priocipal Act as .m€trd€d by dE soid frinancc rball be

de€m€d to hav€ b€€! done or tat€tr uld€r the principsl Act as $rcldcd
by rhis Ordimncc.

P. SATIIASryAIU,
GO'/ERNOR.


